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1-1-99 	Heard 14r,M.Chanda learned counsel 

appearing on behalf of the applicant 

and Mr.A.Deb Roy learned Sr.C.G.S.C. 

for the respondents. 

Mr.i.Deb Roy learned Sr.C.G.s.c* 

may receive instructions in this matter 

within 2 weeks. Fdx it 15-1-99 for 

Admission. Meanwhile, the impigned order 

of ransfer-dated14-1.2-98, Annexure 6 

shall reitain suspended until further 
orders. 
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22.1.99 	Present: Hon'ble Mr Justice D.N. Baruah 
Vice-Chairman. 

On the prayer of Mr M. Chanda, 

learned counsel for the applicant the 

case is adjourned till 5.2.99. 

Vice-Chairman 
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2 99 	On, theprayer of Mr j M. Chanda let 

this case belisted on 19.2.9. 
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L9 .2 .99 
	

Application is admitedJ.As5ithe 
counsel for the parties have entered 
appearance no formal notice, ,need be 
sent. 

Copiesof the app1ication shall be 
furnished to rt' AebRb an MrB. 

Bhowmick during the course of the.y 

from the Registry. 

List on 19.3.99 for written state-
ment and further orders. 

ViceHchairman 

Two weeks time is allowed for 

filing of written statement on1e prayer 

of Mr. A. Deb Roy, learned Sr. C.GI[.S.C.' 

List on 9.4.99 for further orders. 

Vice-Chairman 

9.4.99 '.. 
	 Written statnent has not been 

filed. Case is adjournedo 23.4.99. 

VIce Chairman 

trd 

o1' 
ir 

2 4 t- 
2- 

-r 	- ?1 

12. 

/'Z' 

'4411 4~ 

,v 

/L3. 

19.3. 99 

trd 

1. 



&~ 	
I 

jLL C,aL- k 

1-5-99 

I i 

ii 
I' 

4.6.99 9 

p 

Totes of the Registry 	Date 	 Order of the Tribunat 
	 5 

r 

23.4.99 On the prayer of Mr. P. 

Bhowmik two weeks time is allowed for 

filing of written statement as a last 

chance. List it on 14.5.1999. 

VChan 
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Written statenent has been filed. 

Mr.M.Chanda, learned counsel for the 

applicant prays for two weeks time to 

file rejoinaer. Prayer allowed. 

List on 4.6.99 for hearing. 

Vice-Chairman 

On the prayer of Mr M. Chanda, 

learned counsel for the applicant the 

case is adjourned till 11.6.99. 

Vice-Chairman 

1' 

On the prayer of Mr.M.handa 

learned counsel two weeks time is 

allowed for filing of rejoinder. 

List on 2-7-99 for orders. 
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Written statement has been filed. 

ase is.ready for hearing. List on 

24 .9.99 for hearing. Records shall be 

Droduced on that. day. 
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On the prayer of Mr. M.Chanda, 

learned counsel for the applicant \the case 

is adjournea till 17.12.99. 

H 
Vice-C1-iairarnn 

Mr. Chanda, learned counsel 

who is leading in this case, due to personal 

inconvenience is unable to attend before 

the Thibunal today. Mrs. N.D. Goswami 

made a prayer for adjournment on behalf 

of Mr. Chanda Prayer allowed. 

List on 7.1.2000. 

Vice-Chairman 

The 	applicant 	has 	filed an 

application 	directly 	before 	this 

Tribunal 	seeking 	an 	order 	for 

withdrawal. Mr M. Chanda, learned 

counsel for the applicant siibmits that 

he has no instructions, but, at the 

same time he submits that the signature 

in the application appears to be that 

of the applicant. Mr P. Bhowmick, 

learned counsel for the respondents 
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submits 	that 	the 	applicant 	has 

expressed to the respondents that he 

wants to withdraw the appiciation. 

Considering 	the 	above 	the 

application is dismissed on withdrawal. 

However, liberty is given to the 

applicant to renew his prayer if it is 

found that the submission of Mr 

Bhowmick is not correct. 

Vice-Chairman 
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